
Date

23.08.2018

Misc. ( Succ) ?L|?OLA

Order

Perused the petition filed by the petitioner namely Smt. Sandhya
Devi u/s 372 of lndian Succession Act, 1925 , praying for granting
succession certificate in respect of debts and securities left by her elder
brother deceased Kali charan prasad who was expired on 27,4.20L8 . lt is
contended that the deceased who was bachelor at the time of death used to
reside at Uday Nagar, Paulpara, ward No, 25, p.o. & p.s. Bongaigaon. lt is

also contended that deceased's father and mother were also expired on
8.9.2002 and 13.10.2007 respectivery and at the time of death the
deceased had left behind his only younger sister the present petitioner to
inherit the debts and securities as shown in the schedule below :

Schedule
An amount is lying in the Office of the Life lnsurance Corporation of

lndia, Bongaigaon Branch under p.o. & p.s. Bongaigaon & Dist Bongaigaon,
Assam Vide Policy No. 480780100 of Rs. 90,000/- ( Rupees Ninety thousand)
only along with up to date interest and bonus etc. in the name of the
deceased Kali charan Prasad s/o Late Mahesh Ram @ Mahesh and Dukhiya
Das.

Notices were duly served as per law. None appeared to file any
objection in granting succession certificate. Petitioner also has filed her
evidence on affidavit. lt is also averred in petition as well as in evidence
that the deceased had left no any will or gift deed in respect of the said
amount. Petitioner proved the death certificate of her brother Kali Charan
Prasad as Ext.-1., death certificate of Dukhiya Das the mother of deceased
Kali Charan Prasad as Ext. 2 and death certificate of Late Mahesh the father
of the deceased as Ext. 3. ln the above I find no impediment in granting
succession certificate in the name of the petitioner.

Accordingly, issue succession certificate in favour of the petitioner
Smt. Sandhya Devi, in respect of the debts and securities, as mentioned
above, left behind by deceased Kali charan prasad, on payment of requisite
court fee and on furnishing indemnity bond,

This instant case is accordingly disposed of.

As Dictated

Distr;ct Judgc,
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